


he was appoinied on ad hoc basis i.e.
A direction was alsoc given that he was entitled
to all consequential benefits. Accordingly the

applicant had been regularised in the post of

3 The next post for prometion from the post
of Section Controller is to the post of DCC
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nost of DCC. In the present 0A the applicant

4 The |earned counse! for the respondents
however raises a preliminary objection that the
0A is barred by res-judicats 11 is further
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5 We have given careful consideration
the npleadings as well as the arguments adva

8. In our view the OA is barred by
jiudicata. From a perusa! of the judgement of
Tribunal in O0A.154/87 which was decided

27.5.1891 +the Tribunal had directed not only

regularise the applicant in the pest of Sec
Controller, but also granted all consequen
benefits i.e the consequential promotion to
post of DCC Accordingly in compliance of
judgement the respondents have regularised

effect from 3.7.1987 he applicant
satisfied with the date of his promeotion and
has not made any repreééntation that he ough
have bheen promoied with effect from 4.9 1¢
Even in +the CPs filed by the applicant, he
only claiming that the arrears of emoluments
not properly paid. Again in OA.3568/95 filed
him, it was stated by the learned counsel! for
respondents that relief (a) claimed by
app!licant in that CA also concerns the relie
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of the above,
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the applicant

he above issue which
the sarlier 0A The
ludicata Even on
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